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Title: Regarding levying of excise duty on powerloom industry and imposition of Value Added Tax (VAT).
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, the matter of value-added tax is a concern not only of the
Parliament but also of the State Governments. Sir, it is a fact that time and again, the ratio of distribution of revenue share
between the States and the Centre has not been a practical one for the last so many years. As aresult, the State
Governments have to face severe fund crisis one after another and the State Governments cannot create additional
revenue chalan. Therefore, the Finance Ministers of the State Governments, irrespective of party lines, at the behest of the
Union Finance Minister, under the leadership of the Finance Minister of West Bengal, sat together, discussed and then
found a policy which they felt might give some strength to the State Exchequer.

Accordingly, in Stage-l, Finance Ministers of 16 States did agree to implement the concept of Value Added Tax in their
own States. The problem here is two-pronged. Firstly, how can the Centre assess the health of the finances of a State and
stand by them? Secondly, how can the States create sources of revenue generation to ensure stability of their own
finances? We should not bring politics into this. We must objectively understand the whole issue.

The victims at the moment are the small traders, the common traders, who are not equipped to maintain records and
papers on the lines of big companies. Therefore, | strongly feel that this entire issue of Value Added Tax should be stayed
straight away for one year till the policy of collection is rationalised and infrastructure is put in place. It should be decided
as to how the States would manage this collection. A law should be made to free the small traders from harassment.

| will give you an example, Sir, which you will appreciate because you were in the Government. A hawker who sells the
loaves of bread produced by Modern Food Industries would not face a problem because the bakery management would
keep the records. But, how can a small baker in Rajasthan, a small baker in Bengal, who goes door-to-door in the
morning on his bicycle and sells his product maintain this kind of supporting documents and meet the requirements of
the Government?

Therefore, my appeal is three-pronged: (1) Let the Standing Committee on Finance go through the matter in depth; (2) Let
a Committee of Members of Parliament be appointed, under your authority, to interact with the State Governments and
the trading community to know their problems; (3) The entire issue of collection of VAT be stayed throughout the country



till then. This is our ap-peal number one.

There is another serious problem. The Finance Minister should have been present here. The NDA Government, in the
name of shedding tears for the poor, has taken away the facility of excise duty exemption available to the small-scale
sector. As a result of that policy of the Government, readymade garment manufacturing industries throughout the
country, which are run mostly by uneducated and poor people, are facing a 10 per cent excise duty hike. Yesterday, the
people from Mumbai came and met me. | was horrified to know the figures that they gave me. According to the figures,
people working in about three lakh garment factories in Maharashtra alone, which are operated by 10 to 20 people each,
shall all be unemployed within two days.

Therefore, | request you that these two issues - the issue of readymade garments industry and the VAT - should be
stayed immediately and relief should be granted to the small traders. ...(Interruptions) If that is not done, the Inspectors
will play havoc in the name of rationalisation.
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SHRI G.M. BANATWALLA (PONNANI): Sir, | associate myself with the issue being raised by the hon. Member.
MR. SPEAKER: Shri Banatwalla, your name will be associated with this.
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*SHRI K.K. KALIAPPAN (GOBICHETTIPALAYAM): Sir, | would like to draw the attention of this august House to the
sorry state of affairs in the weaving sector and the plight of weavers of this country. The power loom sector is the worst
hit due to 10 percent excise duty levied by the Centre ignoring the plea of about 25 lakh of weavers of Tamil Nadu alone.
More than a crore of people belonging to weavers' community that is the weavers and their families are greatly affected
due to this taxing duty on this small-scale sector. For the past 10 days these weavers have resorted to peaceful agitation
methods but the Centre has turned a deaf ear to their woes. The Government of Tamil Nadu led by our leader Dr Puratchi
Thalaivi Amma has written to the Centre to attend to the needs of the weavers who are dependent on this occupation
which has met with a serious blow due to the severe tax burden brought about by the Union Government recently. | urge
upon the Union Government to sympathetically consider the valid plea of the weavers of the power loom sector and take
necessary steps to ease the tax burden by way of withdrawing the recently announced 10 percent hike in excise duty.
Next only to agriculture weaving industry provide livelihood to thousands of poor people of this country. We must not
loose sight of this and we must earnestly make efforts to create a conducive atmosphere for these hapless weavers to
continue with their traditional occupation. | urge upon the Union Government to take seriously its textile policy so that no
bottle-necks are created in carrying out weaving in the power loom sector and producing garments in the small scale
sector.

*Translation of the speech originally delivered in Tamil.
...(Interruptions)

DR.V. SAROJA (RASIPURAM): Sir, we all want to associate ourselves with the issue being raised.



MR. SPEAKER: Your names will be associated with it.
SHRI ADHI SANKAR (CUDDALORE): Sir, | also associate with it.

MR. SPEAKER: It is good that your Party is also associating with what the Members on the other side of the House have
said.

SHRI T.M. SELVAGANPATHI (SALEM): Sir, the entire State of Tamil Nadu is associating with it.
MR. SPEAKER: Yes, the entire State of Tamil Nadu will be associated with it.
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MR. SPEAKER: Your name will be associated.
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12.59 hrs.
At this stage Kunwar Akhilesh Singh and some other hon. Members came and stood near the Table.
MR. SPEAKER: The House stands adjourned for lunch to meet again at 2 p.m.
12.59 h

The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.



